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9.10.02 1 Heard Mr. A.Ahmed, learned 

coure1 cor the applicant. 

Issue notice to Sh 	cause 
lag to thy the contempt proceedjns 
shall not be initiated 

List on 213.11,2002 for 
orders. 
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Member 	
Vica..Chajrman. 

Mr. B.C.pathak learned Addi, 

has entered atpearjiace 
on behalf of the respondents and 
prays for accomodatjon for fflin 
reply. Prayer is alioweri. 

LIst on 19 .12.2002 for reply 

(LS 	

hajan 
Member 	 Vic 
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Member Vice-Chairman 

Mr.B.C.Pathak, learned'.Addl.C.G. 

S.C. hat stated that steps •are being 

taken by the respondents for implemen. 

ting the judgment. Lt the respondents 

file its reply to ebable to consider 
his case 

Put up on 23.4.2003 for reply: 

'V .  
Is 	

40 

19.12.02 	LIst on 	27.1.2003 for orders 

as. prayed oy Mr. B.C.Pathak, learned 
Aduj 	c.;.S.c. 	for 	he resDonuents, 

\ 

Member 	 V1ce-Cnari 

27.1.03 	present z The 	on'ble Mr. Justice 
D.N.. Chowdhury.  
V1ce-Chajnan• 

The Honble Mr. S.K.Hajra 
Aninistratjve Member. 

Put up again on 19.12.2003 

-:96 kt4 
to enable Mr. B.C. Pathak, learned Addj 
C.c.s.co for the respondents to obtain 
necessary 1flstcti8 on the matter 

* so that the can be finally resolved. 

Member Vjceu.Chajan 
mb 

19.2.2003 	Present : The Hon 1  ble Mr. Justice D.N. 
iowdhury, Vice-Chai'rnan, 

The Hpn'ble Mr. S. E3iswas, 
Adminjstratjve 	Member. 

V. 

Put up the matter again.on 

O3 20.3.2003 to enable the respondents to 

	

W\ ww, W-US, 1,6AIR 	 file objection if any. 
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23.4.2003 	Heard Mr.A.Ahmed, learned counsel 

for the applicant. Put up the matter on 
28.4.2003 in presence of the learned counsel 
for the respondents tt.B.C.Pathak, Addi. 
C.G.S.C. 

Vice-Chairman 
bb 

* 	 * 
•28. •492003 	Heard Mr. A. Ithmed, learned 

counsel for the applicant and also Mr. 

B.C. Pathak, learned Addi. C.G.S.C. for 

the respondents. 
M r. B.C. Pathak, learned Addi. 

C..S.C. for the respondents stated that 

the department is taking stepctqC impinent 

the judgment and order of th'ribuna1 

with right earnest. List the matter again 
on 20.5.2003 to enable the respondents 

to file reply, if any. 

'.tce-Chajrman 
mb 

20.54003 Present : The Hon'ble Mr. Justic.e D.N. 
Chdhury, Vice-Chal man. - 

• 	 • 	 The Hon'ble W. S. . Hajra, 
Administrative !v 	er,4  

Heard Mr. A. Ahmed, earned counsel 
for the pplicant and also 	• B.C. Pathak, 
learned A 1. C.G.S.C. fo the respondent 
No.1. 

Mr. B C. Patha , learned Addl. C.G.S.0 • 	 • 	• '. 	
is allowed to 	ke ne essary steps to rectify 
thereply submit ed y the respondents on 
or before 23.5.200 

No reply o ar filed by the other 
'respondents. Let the r spondent No.4 be 
appeared and ex lain the matter in person 
on 27.5.2003. 

List gain on 27.5. 03 for further 
* 	orders and p rsonal appearnace of respondent 

No.4. 

A opy of the order be fur shed to 

Mr. B.C. P thak, learned Addl.C.G.S.C. 
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20.5.2003 Preseht : The Hon'ble Mr. Justice D,N. 

Chcxwdhury, Vice-chairman 
The Hon'ble W. S.K. Hajra, 
Administrative Menter. 

r 

I 4 A7Zi t 	 - 

• 	• 	 Heard Mr. A. Ahmed, learned counsl 
for the applicant and also Mr. B.C.Pathak 
learned Addi. C.G.S.C. for the respondent 
No.1. 

Mr. B.C.Pathak, learned Addi. C.G. 
S.C. is allowed to take necessary steps 
to rectify the reply on or before 
23.5.2003. No reply so far filed by the 
other respondents. Let the respondent 
No.4 be appearein person on 27.5.2003 
to explain the matter. 

List again on 27.5.2003 for furth& 
orders and personal appearance of 
respondent No.4. 

A copy of the order be furnished 
to W. B.C. Pathak, learned Addl. C.G.S. 
C. 

1Lyf. 

3~,- / 

uu
rhb  

27.5.2003 

*  

iff;er 	 Vice-Chairman 

Present : The Hon'ble Mr. Justice 
D.N. Chowdhury, Vice-Chairman. 

The Hon'ble Mr. S.K. Hajra, 
Administrative mber. 

L 	 Heard Mr. A. Ahmed, learned counsel - 

. 	

for the applicant and also W. B.C. Pathak,! 
1PDnd Addi.  C.G.S.G.  for the resoondentsJ 

'- 
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Perused the reply filed by the 
respondent No.1 and also seen the instruct 
ions sent to Mr. B.C. Pathak, learned Addl 

C.G.S.C. for the respondents by the Office 
of the Controller of Defence Accounts. It 

seems that the order has been duly compli-

ed with. Accordingly, the contempt proceed 
ing stands dropped.' The direction for pers 
onal appearance of the respondent No.4 is 

dis pensed. 

The C.P. thus finally dropped,' 

I 	 Vice_.Chairman 

mb 


